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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH AT HYDERABAD

Contempt Case No. 28 . of 190s.
in '

O.A. No. 332 of 1993.

. Between :
AtP'RaO, Ivo S. .w Petitioner
and

1. 5ri N.R.Ranganathan, I.A.S.

2.Dr, M#S.Rajajee,
Chief Secretary to Govt,

‘e " Resp ndents,
Secretariat, Hyderabad. PO n

AFFIDAVIT OF THE PETT TT ONER ¢

I, A.P.Rao, I.A.5, B/o A.V.Rao, aged 41 years resident
of Hydeabad do hereby solemnly affirm and sincerely state

as follows :

1. I am the petitioner herein and as suchI am well acqguinted

with the facts ofthe case.

2, I filed 0.A.N0.332/93, before this Hon'ble Tribunal
for the following reliefs:

% onwards and oftenhewas posted to such posts which was a
limited currenc: and before posting him he was kept unger
compulsory wait before each posting. Posting him to the
post ofDirector, Revision of Manuals in the office of
the Commissioner, Land Revenue |, A.P.Government is one such
short duration post and hence he has prayed to quash the
impugned order dt, 6-2~-1993 whersby he was posted to that

post.

b) His second prayer is for a direction to R-2. to treat __
him equal to other Similarly placed I.A.S. Officess of
unreserved community while postingtie m and to foliow the

O.Ms, dt. 24-6-85, and 21-8-89 (Annexures VIIT & of the

De )
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c) He has also prayed for a direction to consider his
case for depuhation to Central Government under the
Cdntral Senior Officers staffihg pattern scheme or any
other Scheme, inter-state Deputation or to transfer
him to anotherstate cadre of his choice and also for
consider?inggig case for poSting him in any aut omcmous

corporations,; Government of Endia undertakings'.

3) The said C.A.No. came up for final disposal after

notice tothe respondents thérein. The respondents therein

. Afterhearing both sides,

this Hon'ble Tribunal delivered the judgement on 23.9-94,

by the Hon'ble Merber Mr, R.Rangarajan. The Jjudgement

copy is filed herewith as anneéxure, TheTribunal directed
theéCentral ang State Governments

in the following
terms,

a)

Quashing of impugned order 4t, 6-2-1993 does not

arise in view of what is stated in para 6 above.

As this prayer hasbecome infructuous the 0.A. is

dismissed in S0 far as the saig relief isg Concerned

b) R-2, is directed to Consider the case of ‘the appli-

Ccant Sympathetically as he belongs to Sc Community,

in accordance with the 1nstruct10ns in regx d to

posting of I..A.S. & fjicers in various cadre posts in

the state,

-2, has to keep in mind the various

instructions when thea applicant's postings are made
inthe State cadre Sspecially the 0,Ms.
and21-8-89
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R-2 has to followtherules f?r sueh postings in the
case ofthe applicant as is done inthe cases of

1 !
similarly placed persons in tpe I.A.S5. Cadres,

|
c) Respondents are directed to consider the case of

the appiicant is regard to h%stransfer torother state
cadre of his ehoice, or to send him on deputation to
Central Government or postingihim in any gutonomOus
Corporations/Government of India undertakings as is
done in the case of other pers%ns in the Qadre of IAS
of A.P., cadre as per extent rulesand instructions in
regard to such deputations/po%tings“
l
After the above judgement,tth e =State Government, the
second respondent herein filed!'a review application
before this Hon'ble Tribuhal, Lithout impleme ntingthe
judgement of this Hon'ble Tribunal made in 0.A. No.332/93,
dt. 23.9.94. This Hon'ble Tribu%al after héaring the
review ‘application, confirmed t%e judgement in 0.A.No.
332/93, dt. 23-9-94 and dismissed the review application
on 9,12.1994. In the said revie% application, the
second respondent herein made numker of allegations
againstme. This Honlble Tribunaltafter peérusing the
relevant records and hearing both the parties, was
pleased to reject the contentions{ofthe State:GOVGrnment

cbserving that the sajdallegations are not relevant for

1
cxonsideration ofthe review petition.

4. I respectfiully submit that after ti¢ judgement dt.

23-9-94, I gavea representation to the then Chief Secretary

to the State Government onl7-10=1994, After 'the dismissajl

ofthe review application, again I éubmitted anot
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representation to the 4th respondent herein

requesting them to issue suitabie postings o#ders to e

on par with the other similarly placed I.Aﬁik Officers who are
my batch-mates in the I.A.S. Cadre. Till'today, the

repondents neither considered my representation nor

I
implementedthe judgement of this Hon'ble Tribunal.

g, 2l " '
5. The ébh-/L herein issued G.0.it.Np.6873, Gen.

Admn. Dept., dt. 28-12~1994 by éxtending the post of
the Director of Revision of Manﬁlas till 28.2.95, and direc-
ted me to continue as Directoi of Revisionof Manulas
without conéidering the judgemeﬁtof this Hon'ble Tribunal.
Subseguently, I appliea for leave forthe months of January
and February, 1995, and on 1-3-95, I made a representat ion
to the second respondent herein fﬁr issuance of postings
in any cadre posts on par with my IAS Batch -mates argd
other similarly placed officer (IAS) It is pertinent
to mention here that the post of the Direcyor of Reéision '
of Manuals is created for a period of one year from 1-3-92
to 28.2.93, and subseguently extended from 1=3-93 to 28-2-94
and the said extension of the post wasS not compunicated
to me., The reséondents also have not mentioned aboutthe
extension ofthe said post upto 1-3~94, in the counter affi-
davit filed before this Hon'ble Tribunal
6. I respectuflly submit that ;he second reépondent herein
iseed memo No.910/SPL1A/93, dt.!10—3-95, wherein it ig
ment ionedthat the post of Director of Revision of Manuals
is continued beyond 28-2-95, and ! wasfurther requested
to rejoin &n the said post gh the office of the Commissioner

of Land Revenue, This Memo dt, 10.3.95 isg Contrary to the
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judgement dt. 23-9-94 cf theisHon'ble Tribunal. In
the said judgementin para 9 (b) ié is categori$ally
direcked that respondent No.2 to consider my cCase
as I belong to SC commanity in ac?ordance with the
instructions in regard to the poséing of IAS Offjcers in
various State Cadre posts and further directed that
2nd respondent has to keep in min% the wvariocus instruesticns
issued by the State and Central éovernment particularly
in Q.Ms,.No. dt, 24-6-85, aml 21—8489, and that this
Hon'ble Tribunalfurther directed the respondents to follow
- the rules for my pestint as is dﬁne:h the cases of similarly
placedofficers inthe I.A.S. Cadge. Without following
the abwae directionsof the Hon'blg Tribunal, the.second
respondent intentienally and wilfdlly issued memo dt,
16.3.95, Theabove circumstances o;extending the postof
Director of Revision of Manuals be?ond 28.2.1995, cjlearly
attracts the provisions of the contempt of courts Act ang
the conduct of the respondent No.2 herein clearly shows that
j,z the respondent No.2 wilfully and i%tentionally flouted the
i ' orders ofthis Hon'bleTribunal made in O.A. 332/93, dt,
23-9=94, I further submit that I w%s not given any cadre
post since the last 10 years. One Qay or tte other the
respondents herein are ruining my Ccareer as I belong to
S.C. community. The respondents are prejudiced against me
because I gpproached this Hon'ble Tribunal for redressal.
All my batchmates are posted in caére posts and as Dist.

Collectors whereas I was not given any cadre postand I was

not appointed as District Collectoriforthe

last 10 years.
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7. The respondent are alsb wilfully flouting the orders
of this Hon'ble Tribunal r ega ding my transfer to the
other state cadre of my choice ar to send me on députation
to the Central Government or posting me in any autonomous
Corpar ations/Government of India undertakings as is doie in
the case of other IAS cadre offjicers of A.P.cadre as per
the existing rulesand instructions with regard to such
deputations and postings as directed by this Hontble
Tribunal. X ks This is als not followed by the first
respondent herein., I learn and believe the same to be
true that the StateGovernment has r ecokmended my nane
to the Central Government fof inter-state transfer or on.
deputation to the Central Government. The first respondent
herein ¢id hot consider the recommendations of the State
Governme nt and did not implement the orders ofthis Hon'ple

Tribunal dt, 23-9-94, made in G.A.No. 332,94,

8. It is pertinent to mention in this connection that

the post of Director of Revision of Manulas in the office

ofthe Commissioner of Land Revenue has been treatedas dumping
gro@nd. There are no facilities for @unctioning of an

IAS officer of my seniority, such as a furnished AC room

Car, telephone and P.A., Attenderetc,whereas my junfors
working in the CIR's «f fice are provided with d 1 the
facilities above mentioned. Those facilities are not proviged

to me with an intention to harrassment me and humiliate me
by not providing them showing discrimination among the
I.A.S. officers. My juniors by 5 to 6 years aregiven posting

-

as Collector/Managing Directors whereas I am ignored

and I am not cconsidered for thse posts during, the last 10 yrs.,
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The term of the post of the Direcgor (ROM) in tre CIRs,
is being deliberately extended forthe past three years
in utter vioclation of the court orders, without any
justification whatsoever, as explained above, only with
a view to insult and humiliate ﬁe, because I have

approached thisHon'ble Tribunal, for appropriate relief

in this rega-d.

I further submit that this Bon'ble Tribunal
was pleased to further direct the respondents at para
7 of the judgement not to discriminate against me in the
matter of postings and also follow the rules ané reguyl a-
tions quoted by me in 0.Ms.No, dt, 24-6~95, ard 21-8—89,

while issuing posting orders to me. This was not adhered

to by the respondents and the,resﬁondents are deliberately

giving ex.cadre posts to me for the last 10 years, i.e.
ever since I was resinstated to dﬁty by the orders of the
Hon'ble Central;Administrative,Tfibunal, and the Supreme
Court of India, in the year 1987, only with an intention
to harass me personally and ruin my career as I belong to
S.C. communitgjwhereas the othe; IAS Officers, who are
far junior to me are given cadre postings and posted as
District Collector andM.DsS. of grestigious cbrporations,
throughout their career. and I am dEIiberately singled out
for this kind of harassment for the last 10 yrs. only because

I have gpproached this Hon'ble'Court, for appropriate relief,

‘against their illegal suspension and continued harrasment

duringthe past ten years.
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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD.
cPp,28/95 in
0A.332/93

Date of orders13-7-95.
3etweens - '
Ae P.Rao. 'ER Applicaﬁt.

and |
53ri N.R.Rangannadhan,l.A.S,

Secretary,liinistry of Personnel affairs,
Union of India, Borth Block,
New Delhi,

Respondent.

L

Counsel for the Applicant=Mr.V.V.?rabhakar Rao,
Counsel for the RespondentssMr.N.R,Deva Raj,Sr.0553C,

jo G Y1 P g€ e Jl1 AL

CCR AlMs )
Hon'ble Mr,Justice V,Neeladri Rao,Vice Chairman
Hon'ble Shri A.B.Gorthi, Member @dministrative.

Hon'ble Tribunal made the following orders-~
AS It 15 LEpicowiw—— r

that the respondentg herein was transferred this cP

© i mmsaAndent i ai { i

it is ddsmissed. NOQEOS%E.nOt malnta1n§ble. Accord%ngly
5

[

#4&7 u ? Jll'

=

Dy.Registrac ©

Coyy tos- |
1¢Sri N.R.Rangal}adhan;I.A.S, ' :
Secretary, Anistry of Personnel \ .
Affairs,Union of India,North Block,New LY
|

.
Ny

. 1-IuU=137alshok~ra Ra0.AGVOCate ‘

3.0ne copy to Mr,N.R.Devaraj,Sr.CGSC.CAT.Hyd

4,0ne copy to Mr.I.V.R,.K, Murthy,Spl.Counsel.
7 i P, CAT Hyd.
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THPED BY CHECKED BY

COMPARED BY APPROVED BY o

. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD."

THE HON'BLE ,MR,JUSTICE V, RI RAO

VICE CHAIRMAN,

A ND

I P WY L W2 TR i

DATED --/-'-‘_ e 1995

in .

OAMO. - (FGA ?—5

Admi ted and Interim directlons
issued.

————n

" Alloweg.

Dispose® of with directions.

Dismis

d  as withdrawn
Dismissed\ for defaglt

Ordered /Re fected.
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Centsal Admlmstrat:re 7
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DESPATCH e

A JuL1935 ne
BYDERABAD BENCH,






